FORM A

PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PELICAN BIOTECH AND
CHEMICAL LAB PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Pelican Biotech and Chemical Labs
Private Limited
2. | Date of incorporation of corporate debtor | 26" May 2008
3. | Authority under which corporate debtor is | Registrar of Companies (RoC) — Ernakulam
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U73100KL2008PTC022486
Identification No. of corporate debtor
5. | Address of the registered office and | 3/ 117D, S.NO 98/11 A, Vayalar P.O.,
principal office (if any) of corporate debtor | Cherthala Thaluk, Vayalar, Alappuzha,
Cherthala, Kerala, India, 688536
6. | Insolvency commencement date in respect | 28th May 2024 (Order received on 29" May
of corporate debtor 2024)
7. | Estimated date of closure of insolvency | 24™ November 2024
resolution process
8. | Name and registration number of the | Mr. Piyush Kisanlal Jani
insolvency professional acting as interim | IBBI/IPA-001/1P-P01439/2018-2019/12164
resolution professional
9. | Address and e-mail of the interim resolution | Address: Om Ashray, New Laxminagar,
professional, as registered with the Board | Behind Mazar Ring Road, Gondia,
Maharashtra, 441614
Email: capiyushj@gmail.com
10. | Address and e-mail to be used for | Address: G-19, Shreewardhan Complex,
correspondence with the interim resolution | Mezzanine  Floor, Besides Landmark
professional Building, Ramdaspeth, Wardha Road,
Nagpur, Maharashtra, 440010
Email: ip.pelicanbiotech@gmail.com
11. | Last date for submission of claims 12" June 2024
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)
14. (@) Relevant Forms and Web link: The relevant form for submission

(b) Details of authorized
representatives

are available at:

of claims can be downloaded from
https://ibbi.gov.in/en/home/downloads

Physical Address: As mentioned in point no.
10

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Pelican Biotech and Chemical
Labs Private Limited on 28th May 2024 (Order received on 29th May 2024).



mailto:capiyushj@gmail.com
mailto:ip.pelicanbiotech@gmail.com
https://ibbi.gov.in/en/home/downloads

The creditors of Pelican Biotech and Chemical Labs Private Limited, are hereby called upon to
submit their claims with proof on or before 12" June 2024 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry N0.13 to act as authorised representative of the class in Form CA -Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Digitally signed by
PIYUSH KISHANLAL JANI
Date: 2024.05.30
15:25:01 +05'30'
Piyush Kisanlal Jani
IRP of Pelican Biotech and Chemical Labs Private
Limited
REG No. IBBI/IPA-001/1P-P01439/2018-2019/12164
AFA No.: AA1/12164/02/231123/104886
AFA Validity Date: 05/11/2024
Date: 30/05/2024 Address: Om Ashray, New Laxminagar, Behind Mazar
Place: Ernakulam Ring Road, Gondia, Maharashtra, 441614
Email ID: capiyushj@gmail.com
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India not ready
for expanding
BRICS grouping
membership

Amiti Sen
New Delhi

India is worried about several
countries, such as Thailand,
Bangladesh and possibly Turkey,
queuing up for membership in
the BRICS groupingimmediately
after six nations were allowed
entryinto the bloc in January this
year. Itis trying to prevent anim-
mediate re-opening of member-
ship and wants a gap, preferably
of five years before more mem-
bers are admitted, sources have
said.

“New Delhi wants a gap of
about fiveyears before admission
of a second group of countries
into BRICS as it believes that a
minimum time would be needed
for the bloc to adjustits function-
ingafter admission of the six new
members on January 1, 2024. It
has emphasised this in recent
meetings of senior officials and
sherpas,” a source tracking the
matter told businessline. India
wants a slowdown in the process
of admission of new members
into BRICS also because it is con-
cerned about the power struc-
ture in the bloc tilting more heav-
ily in China’s favour with an
increase in membership, the
source added. With more than 30
countries queued up for admis-
sion, theissue is likely to come up
in the meeting of BRICS Foreign
Ministers in Nizhny Novgorod,
Russia,onJune 10and 11.

“It is becoming increasingly
clear that through the expansion
of the bloc, China wants to turn
the BRICS alliance of major de-
veloping nations intoan alternat-
ive to G20 and other US-led
groupings and increase its clout
simultaneously. It wants to fur-
ther challenge the West through
the bloc and this is what India
may not want.,” the source said.
India needs to get Brazil’s sup-
port in delaying the admission of
more members. “Brazil, too,
doesn’t want China’s heft to in-
crease. One needs to see what its
final stand would be on the mat-
ter,” another source said. It will
be a difficult battle for India as
Chinaand Russia are expected to
encourage the expansion of the
group as both are aligned against
the West. Moreover, the coun-
tries in waiting are aspirational
and do not want to wait. “India
enjoys good diplomatic relations
with most of the developing
countries that want to be part of
the BRICS alliance. It would be
difficult to make them wait for
fiveyears,” the sourceadded.

STATE BANK OF INDIA
PEERMADE BRANCH

Peermade, Idukki

Rule 8 (1) POSSESSION NOTICE (For Immovable property)
Whereas, the undersigned being the Authorised Officer of the State Bank of India under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 and in exercise of powers conferred under section 13 (2) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002 issued a demand notice dated 04-03-2024 calling
upon the borrower Sri. Paneerselvam C, S/o Chinnamuthu, 140, C K Nilayam, Padmapuram,
Harijan Colony, Peermade, Idukki Dist - 685531 to repay the amount mentioned in the notice
being Rs. 23,18,697/- (Rupees Twenty Three Lakhs Eighteen Thousand Six Hundred
[And Ninety Seven Only) and interest from 04.03.2024 within 60 days from the date of receipt
of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under Section 13 (4) of the said Act read with
Rule 8 of the said Rules on this 28" day of May of the year 2024
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the State Bank of
India for an amount of Rs. 23,18,697/- (Rupees Twenty Three Lakhs Eighteen Thousand
Six Hundred And Ninety Seven Only) and further interest, installments and charges from
04-03-2024 thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
All that part and parcel of the property consisting of 3.24 Ares ie 8 Cent of land with building
in Sy. No. 85/1 of Peermade Village, Peermade Taluk, Peermade Sub District, Idukki
District, secured by Settlement Deeds No. 507/2016 dtd 23-02-2016 & 631/2016 dtd
03-03-2016 of Peermade SRO, in the name of Sri. Paneerselvam C. Bounded: North: Old
Pambanar-Koduvakaranam Road; West: Pichamuthu-Subramanian Vaka; East : Property
of Aruldas; South: Babu, Veeraswamy vaka.
Date: 28-05-2024 (Sdr-) Authorised Officer
Place: Peermade State Bank of India
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NOTICE

This is to inform that, Mrs. Sathya Bhama,
W/o Narayanan Nair, Chembathuveettil
House, Varavur Village, Thalappilly Taluk
along with her children Haridas and
Ratnaprabha jointly applied for an Education
Loan from Bank of Baroda, Thiruvambady
Devaswom Branch, Thrissur after creating
Equitable Mortgage of immovable property
having an extent of 14.57 Ares in Sy.523 of
Varavur Village which they got by way of Will
No.11/1990 of SRO Wadakkanchery. Itis in-
formed that the original of back document
No.757/1966 of SRO Wadakkanchery was
irrevocably lost from their possession. They
further produced the certified copy of the above
document before the Bank. Hence, itis hereby
declares that, if anybody had any right or claim
over the above back document, the same
should be intimated to the Bank in writing
within seven days. Otherwise the above prop-
erty will be accepted as a security.

Dated this the 29" Day of May, 2024.
Branch Manager, Bank of Baroda,
Thiruvambady Devaswom Branch,
Thrissur

FEDERAL BANK

The Federal Bank Ltd, Loan Collection & Recovery Department (LCRD)/
Thiruvananthapuram Division, 4" Floor, Federal Towers, Statue,
Thiruvananthapuram-695001, Ph: 0471 2322229, 2780665
E-mail: tvmlcrd@federalbank.co.in | CIN: L65191KL1931PLC000368|

LCRDTVMINPA-3054/ABR/ /2024-25 POSSESSION NOTICE

Whereas the undersigned being the Authorised Officer of the Federal Bank Ltd. under the
Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (hereinafter referred to as Act) and in exercise of powers conferred under section 13(12)
of the said Act read with rule 3 of the Security Interest {Enforcement) Rules, 2002 (hereinafter
referred to as Rules) issued a demand notice dated 16-01-2024 calling upon the borrowers
(1) Shri, Kummanam Aboobaker Sali, S/o Aboobaker, Rahimalayam, Kudappanamoodu
P.0., Thiruvananthapuram, Kerala, Pin-695510 (2) Smt. Sharafunnisa Beevi, W/o Kummanam
Aboobaker Sali, Rahimalayam, Kudappanamoodu P.O,, Thiruvananthapuram, Kerala, Pin-
695510 (3) Shri. Sajil Muhammed Sali, S/o Kummanam Aboobaker Sali, Rahimalayam,
Kudappanamoodu P.O., Thiruvananthapuram, Kerala, Pin-695510, to repay the amount
mentioned in the notice being (a) a sum of Rs.10,33,357.92 (Rupees Ten Lakh Thirty Three
Thousand Three Hundred Fifty Seven and Paise Ninety Two only) is due from you
jointly and severally as on 05,01,2024 under your NRI Housing Loan (HLE) Loan with number
12297300005756 and (b) a sum of Rs.11,47,702.83 (Rupees Eleven Lakh Forty Seven
Thousand Seven Hundred Two and Paise Eighty Three only) is due from you jointly
and severally as on 05.01.2024 under your Home Plus Top up Equity Loan with number
12297600003402 maintained with Amboori branch of the Bank together with interest and
costs within 60 days from the date of receipt of the said notice.

The barrowers having failed to repay the amount, notice is hereby given to the borrowers and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with rule 8 of the said Rules on this the 28" day of May 2024.

The borrowers in particular and public in general is hereby cautioned not to deal with the

PUBLIC ANNOUNCEMENT
[Under Regulation 6 ofthe Insalvency and Bankruptcy Board of India (Insalvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

Pelican Biotech and Chemical Labs
Private Limited

26" May 2008

Name of Corporate Debtor

N

Date of incorporation of Corporate Debtor

Authority under which Corporate Debtor is
incorporated / registered

Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

Address of the Registered office and Principal office |3/ 117D, S. NO. 98/11 A, Vayalar P. 0., Cherthala

Registrar of Companies (RoC) - Ernakulam

U73100KL2008PTC022486

TO ADVERTISE

PLEASE CONTACT
Trivandrum : 9447770974

Kochi : 9895611430
Thrissur  : 9847862299
Kottayam : 9447695936
Kozhikode : 9847200442

thehindubusinessline.

property and any dealings with the property will be subject to the charge of the Federal Bank
Ltd. For (a) a sum of Rs.10,37,854.92 (Rupees Ten Lakh Thirty Seven Thousand Eight
Hundred Fifty Four and Paise Ninety Two only) is due from you jointly and severally as
on 15,05.2024 under your NRI- Housing Loan {HLE) Loan with number 12297300005756 and
(b) a sum of Rs.11,57,628.83 (Rupees Eleven Lakh Fifty Seven Thousand Six Hundred
Twenty Eight and Paise Eighty Three only) is due from you jointly and severally as on
15.05.2024 under your Home Plus Top up Equity Loan with number 12297600003402 maintained
with Amboori branch of the Bank together with interest and costs thereon.

Description of Mortgaged Immovable Properties
All the plece and parcel of the land measuring 2.15 Ares together with existing building
bearing no. AP-VIIl - 382 (as per revenue records) and all other improvements thereon comprised
in Re-Sy no. 242/20 (Old Sy no. 744/4B), Block no. 34, of Amboori Village, Kattakada Taluk
(Neyyatinkara Taluk as per title deed), Trivandrum District, Kerala State, Bounded as per
title deed on East by: Nabeesabeevi vaka vasthu, West by: Mytheenkannu vaka vasthu,
North by: PWD Road, South by: Asuma Beevi vaka vasthu, Bounded as per location
sketch on East by: Property of Sirajudeen and Nabeesa, West by: Property of Asuma Beevi,
North by: Road, South by: Property of Nabeesa Beevi.
Place : Thiruvananthapuram (Sdi-) For The Federal Bank Ltd.
Date :28-05-2024 Authorised Officer

H
Sree Vinayaka Towers, Aryanad-695 542

~ GOLD AUCTION SALE NOTICE o

The under mentioned person is hereby informed that she has failed to pay off the liability
in the loan accounts. Notices sent to her by Registered Post have been returned undelivered
to the Bank. She is therefore requested to pay off the liability and other charges and redeem
the pledged securities on or before 05-06-2024 failing which the said securities will be
sold by the Bank in public auction at the cost of the borrower at the Bank's premises at 4.00
P.M. on 06-06-2024 or on any other convenient date thereafter without further notice at the
absolute discretion of the Bank.

Name and Address of the Borrower

Notice Date | Loan Number
Shivani. J.S, W/o. Vipin. B,

11022021 | 180000914469 | g Cottate, Pallivetta, Aryanad, Trivandrum.

Note: Amount outstanding should include all liabilities of the party under gold loans as
well as any other loan/credit facility.

Date: 29-05-2024 Sd/- Branch Manager, Aryanad Branch

ALAPPUZHA BRANCH
Chandraagguare, Cullen Road, Mullackal, Alappuzha-

Sk or Swrwa 001, Kerala, Ph: 0477 25584066,

g = e E-mail: vjalap@bankofbaroda.com

POSSESSION NOTICE (for Immovable property)

Whereas, The undersigned being the authorized Officer of the BANK OF BARODA under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under Section 13 (2) read with rule
3 of the Security interest (Enforcement) Rules, 2002 issued a demand notice dated
30-01-2024 calling upon the borrowers Mr. Sundareswaran S and Mrs. Prasobha $ to
repay the amount mentioned in the notice being Rs. 7,55,904.97 ( Rupees Seven lakhs
fifty five thousand nine hundred four and ninety seven paise) within 60 days from
the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/ her under sub section (4g of Section
13 of the said Act read with rule 8 of the Security interest Enforcement Rules 2002, on this
27" day of May of the year 2024.
The borrower's attention is invited to provisions of sub section (8) of section 13 of the Act
in respect of time available to redeem the secured assets
The borrower in particular and the public in general is hereby cautioned not to deal with the
gmperly and any dealings with the property will be sub}'ect to the charge of the Bank of

aroda Mullakkal Branch Alappuzha for an amount of Rs.7,55,904.97 (Rupees Seven
lakhs fifty five thousand nine hundred four and ninety seven paise) and interest
thereon from 30-01-2024.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of the property of residential house admeasuring 1.83 Ares in Re Sy 41/
3, Old Survey number 89/1B-3-1, Block no 114, Ward No-V, Aryad South Village, Ambalappuzha
Taluk ,Alappuzha District in the name of Mr Sundareswaran S and Prasobha S.Bounded:On
the North by: Property of Uthaman; On the South by: Property of Sherief, On the East by:
Property of Biji; On the West by: Property of Jyothi Narayanan and own path.

Place : Alleppey Sd/-, Chief Manager & Authorized Officer,
Date: 27-05-2024 Bank of Baroda,

g KERALA GRAMIN BANK

(A Government owned bank sponsored by Canara Bank)

Py,
KGB
HEAD OFFICE: MALAPPURAM, s o

canponion myme e |

1BBI/IPA-001/1P-P01439/2018-2019/12164
Address : Om Ashray, New Laxminagar, Behind
Mazar Ring Road, Gondia, Maharashtra-441 614,
Email : capiyushj@gmail.com

Address : G-19, Shreewardhan Complex,
Mezzanine Floor, Besides Landmark Building,

| acting as interim r

Address and e-mail of the interim resolution
professional, as registered with the Board

Add, & e-mail to be used for correspondence with the

10 interim resolution professional Ramdaspeth, ~Wardha ~ Road,  Nagpur
P Maharashtra-440 010,
Email : ip.pelicanbiotect il.com

Last date for
Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the Interim | Not Applicable

Brof
Pr

of claims 12" June, 2024

s

Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class|Not Applicable
(Three names for each class)

@

Web link : The relevant form for submission of
claims can be downloaded from
https://ibbi.gov.in/en/home/downloads
Physical Add. : As d in Point No. 10

(a) Relevant Forms and
(b) Details of Authorized Representatives are
available at:

=

5 (if any) of Corporate Debtor Thaluk, Vayalar, Alappuzha, Cherthala, Kerala, Regional Office: ERNAKULAM, Coastal Towers, Near Samsakara Junction,
India-688 536 Pipeline Road, Palarivattom, Cochin-682025, Ph: 0484-2536301, 2536302, E-mail: roekm@keralagbank.com
Insolvency commencement date in respect of the | 28" May 2024 DEMAND NOTICE
Corporats Debtor i __{(order recelved on 29 Way 2024) Whereas the Authorised Officer of Kerala Gramin Bank under the Securitization and Reconstruction of Financial Assets and Enforcement
Estimated date of closure of insolvency resolution |, \ 0000 of Security Interest Act, 2002, (54 of 2002) issued demand notices by registered post with an acknowledgement due to the following
process borrowers/mortgager/guarantors demanding repayment of loans availed from below mentioned branches within 60 days of receipt of the
8 Name and registration number of the insolvency | Mr. Piyush Kisanlal Jani said notice referred below informing that if the borrower fails to repay the debt mentioned as per the schedule below, the Bank will exercise

to cause this publication.

all or any of the rights detailed under sub section 4 of the section 13 and all other applicable provisions of the said Act including enforcement
of security interest created in favour of the Bank. Since the notice (s) detailed below has/have been returned unserved, we are constrained

ﬁf’- Borrower/Mortgagor/Guarantor

Particulars of Demand Notice Description of the immovable properties

-

Nazar K, S/o Ammunni
Nedumparambu,

Panavally (PO),

Alappuzha (Dt) - 688566
Subaida P, W/o Nazar
Puthukkudi, Panavally (PO),
Alappuzha (Dt) - 688566

Demand Notice Dated 04.01.2024 for
Rs.7,14,588.84 (Rupees Seven Lakh Fourteen
Thousand Five Hundred Ei h%( Eight & Eig\r;ty
Four Paise onl J ason21.12.2023 in LoanAlc
No: HLG 6811532400046 with future interest from

All the part and parcel of the property.
consisting of 4.86 Ares of land & Building in
Sy. No. 78/9 in Panavally Village, as per,
document No. 2052/2005 dated 28.07.2005

Thousand Thi

20.12.2023 and Rs. 2,037.74 (Rupees Two
Seven & Seventy Four Paise
only) as on 30.09.2023 in Loan A/c No: KGBS
68115387001216 with future interest from
29.09.2023 incidental expenses, cost & other

& document No. 572/2004 dated 23.02.2004
of SRO Panavally. Boundaries: North:
Thodu and Road; East: Property of Anilkumar,
Puthenpurackal; South: Property of|
Vlyjayanthi; West: Property of Sasikala

charges Ramesan

NPA Date: 21-12-2023

Mortgagor- Nazar K & Subaida P

©
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formalities in this regard.

Even though the following loan account is linked to the property given in Schedule C, since the loan is not due we are not demanding
repayment of the said loan now. If the sale materialises, the balance amount if any, shall be appropriated after complying with all the

Name of the Borrower

Loan Number

Date of Loan Loan Amount

Notice is hereby given that the National Company Law Tribunal has ordered the commencement a of
corporate insolvency resolution process of Pelican Biotech and Chemical Labs Private Limited on
28™ May 2024 (Order received on 29" May 2024).
The creditors of Pelican Biotech and Chemical Labs Private Limited are hereby called upon to submit
their claims with proof on or before 12" June, 2024 to the interim resolution professional at the address
mentioned against Entry No. 10,
The financial creditors shall submit their claims with proof by electronic means only. Al other creditors
may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No. 13 to
act as authorized representative of the class in Form CA [Not Applicable]
Submission of false or misleading proofs of claim shall attract penalties.
sd/-
Piyush Kisanlal Jani
IRP of Pelican Biotech and Chemical Labs Private Limited
REG No. 1BBI/IPA-001/1P-P01439/2018-2019/12164
*AFA No. : AA1/12164/02/231123/104886
+AFA Validity Date: 05.11.2024
Address : Om Ashray, New Laxminagar, Behind Mazar Ring Road, Gondia, Maharashtra-441 614
«Email ID : capiyushj@gmail.com

Date : 30.05.2024
Place : Emakulam

ARACKAL AGENCIES

MSRCC 40681131001413

13-08-2018 Rs. 10,00,000

n Omanakuttan V R, (Main Holder),
Slo Raman, Akhil Raman (Joint
Holder), S/o Omanakuttan, Usha T T
(Joint Holder), W/o Omanakkuttan,
all residing: Vadakke Chittaveli,
Olavaipu (Po), Alappuzha (Dt) -
688526

Demand Notice Dated 07.05.2024 for Rs.
9,48,791.59 (Rupees Nine Lakh Forty Eight
Thousand Seven Hundred Ninety One & Fifty
Nine Paise only) as on 18.04.2024 in Loan Alc
No: HLG 6811532400277 with future interest from
18.04.2024 and incidental expenses, cost & other
charges

All the part and parcel of the property
consisting of 5.26 Ares of land & Building in
Sy. No.49/17-2 in Panavally Village, as per
document No. 3430/2006 dated 13.12.2006
of SRO Panavally. Boundaries North:
Property of Soman; East: Property of Usha
Omanakuttan; South: Property of Rajappan
West: Road

NPADate: 18-04-2024

Mortgagor- Omanakuttan VR

You are hereby called upon under Section 1

notice that as per the terms of sub section
secured assets described above. This notice

entire amount of outstanding dues together
notice for sale of the secured assets by publi
to redeem the secured asset(s).

Place: Ernakulam, Date: 24.05.2024

the date of this notice failing which the Bank will be exercising all or any of the rights under section 13 (4) of the Act. You are also put on

under any other applicable provisions of law.

Your kind attention is invited to provisions of subsection (8) of Section 13 of the SARFAESI Act where under you can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Bank only till the date of publication of the notice
for sale of the secured asset by public auction, by inviting quotations, tender from public or by private treaty. Please also note that if the

3(2) of the SARFAESI Act 2002 to discharge the above mentioned liability within 60 days from

(13) of the Section 13 of the Act, you shall not transfer by sale, lease or otherwise the said
is issued without prejudice to the Banks right to initiate/continue other action or legal proceedings

with costs, charges and expenses incurred by the Bank is not tendered before publication of
ic auction, by inviting quotations, tender from public or by private treaty, you may not be entitled

(Sd/-) Authorised Officer, Regional Office, Ernakulam

AXIS BANKLIMITED

Registered Office: "TRISHUL", Opp Samartheswar Temple, Near
Law, Garden, Ellisbridge, Ahmedabad-380 006, Retail Assets Center:Axis Bank Ltd ,Loan
Center, 1¢ Floor, Lillis Towers, Behind English Palli Bus Stop, West Nadakkavu,
Kannur Road ,Calicut - 673011

Rule 8 (1) POSSESSION NOTICE (For immaovable property)

Whereas, the Authorised Officer of Axis Bank Ltd, Registered Office: "TRISHUL", Opp
Samartheswar Temple, Near Law, Garden, Ellisbridge, Ahmedabad- 380006, among other places
its Branch office at Kochi and its Corporate Office at “AXIS HOUSE", Bombay Dyeing Mills
Compound, Pandurang Budhkar Marg, Worli, Mumbai-400025., under Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,2002 and in
exercise of powers conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Nofice dated 16/03/2024 calling upon the Borrowers/
Mortgagors/Guarantors (1) Mis Giant Enterprises (Rep. by its Partners Mr.Subin Backer &
Mr.Abdul Nazer),102/3, Athanikkal ,West Hill Calicut—673 005, (2.) Mr.Subin Backer M.k
(Partner), Slo Aboobacker M.k, Sangeetha, Methottuthazham, Kommeri.P.O, Mankavu,
Calicut-673 007, (3) Mr. Abdul Nazer (Partner) , S/o Kunji Bava, Puthiya Nalakath ,Mumthaz
Manzil, Parappanagadi, Malappuram - 676 319 to repay the amount mentioned in the notice
Rs.1,44,35,633/- (Rupees One Crore Forty Four Lakhs Thirty Five Thousand Six
Hundred and Thirty Three Only) being the amount due as on 16.03.2024 together with further
contractual rate of interest thereon fill the date of payment on the aforesaid amount and incidental
expenses, costs, charges etc within 60 days from the date of receipt of the said notice.
The Borrowers/Mortgagors/Guarantor having failed to repay the amount, notice is hereby given
tothe Borrowers/Mortgagors/Guarantor and the publicin general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on himunder
sub section (4) of Section 13 of the Act read with rule 8 of the Security Interest Enforcement Rules,
2002 on this the 28" day of May 2024,
The Borrower/Mortgagor/Guarantor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charges
of Axis Bank Ltd, for an amount of notice Rs .1,44,35,633/- (Rupees One Crore Forty Four
Lakhs Thirty Five Thousand Six Hundred and Thirty Three Only) being the amount due
as on 16.03.2024 together with further interest thereon at contractual rate on the aforesaid amount
and incidental expenses, costs, charges etc.
The Borrower's/Mortgagors/Guarantors attention is invited to the provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured assets,

SCHEDULE: DESCRIPTION OF THE IMMOVEABLE ASSETS
Allthat piece and parcel of land with all other improvements /building /appurtenances therein
having a total extent of 8.50 Ares in Re.Sy No.80/12 (80/12-1) of Parappanangadi Village
situated at Tirurangadi Taluk, Malappuram District and all other rights thereto more fully
described under Schedule of Release deed Numbered as 1431/2021 of Parappanangadi SRO
in Favour of Abdul Nazar Boundaries : East: Road; North: Property of Nisar & Shahnas;
West: Property of Kunhimuhamed; South : Property of Shajimon

Sd/- Authorised Officer,
Place: Calicut, Date: 28-05-2024

Axis Bank Ltd.

L2 BOI X

REQUIREMENT OF NEW PREMISES FOR
BANK OF INDIA TECHNOPARK BRANCH
Bank of India invites offers for new premises
for our Technopark Branch on lease basis,
Detailed nolwﬂcaé\_on is available on our website
www.bankofindia.co.in. Last date for

submission of application is 15.06.2024.
Any corrigendum/addendum/ notification will be
published in the same website only. (sdl-)

Zonal Manager, Thiruvananthapuram Zone

LLR U v&

Kaeh of bnboy m
REQUIREMENT OF NEW PREMISES FOR
BANK OF INDIA ETTUMANOOR BRANCH

Bank of India invites offers for new premises
for our Ettumanoor Branch on lease basis.
Detailed notification is available on our website
www.bankoefindia.co.in. Last date for
submission of application is 15.06.2024.

Any corrigendum/addendum/ notification will be
published in the same web site only. g4y,

Zonal Manager, Thiruvananthapuram Zone

UCO BANK

(A Govt. of India Undertaking)

NEERAMANKARA BRANCH
Trivandrum-695040, Ph: 0471 2495055

GOLD AUCTION NOTICE

The below mentioned Gold Loan which have
been pledged with our Neeramankara
Branch of UCO Bank have become the
loan have not been closed and the pledged
articles are not taken back. The pledged
securities will be put to public auction on
14-06-2024 at 1.00 P.M. at Neeramankara
Branch. Details of the pledged securities
and terms of auction are displayed in the
notice board of the branch.

Name & Address of the Borrower:
Sri.Bhasi.L, TC 55/1330, Rahul Sree,
MRA 21, Kaimanam P.O, Neeramankara,
Trivandrum-695040
Net Weight: 5 gm,

Reserve Price: 26,550/

For more details kindly contact our

Branch Office.
Place : Neeramankara
Date :30-05-2024

(sd/-) Manager,
UCO Bank

ADVERTISEMENT

The General Public, financial institutions are
hereby informed that my client Rajesh L S/o
Lawrance, Kizhakkeputhuval, Kozhikkanam
Kara, Elappara Village is the owner in
possession and enjoyment of extent of 40
Are 47 Sgm of land in Sy.No.184/1-224 of
Elappara Village owned and possessed by
him through Settlement deed No. 127/15
registered at Peerumade SRO. The aforesaid
settlement deed is executed by his father
Lawrance vide deed No. 1240/2005 of SRO
Peerumade executed by Devamanikyam by
the strength of deed No. 587/93, 1535/89 of
SRO Kattappana. Itis reported by my clients
that the above said prior deeds No. 587/93
and 1535/89 have been misplaced from my
client's prior owner custody and all efforts to
trace out the same were made and was not
fruitful. Hence | hereby notify that if anybody
is having any objection, claim, interest,
dispute for the alienation or encumbering the
properties without the originals they may
contact the undersigned with the docu
mentary proof substantiating their objections/
claims/details of dispute/s within Ten (10)
days from the date of this publication, failing
which, my clients will proceed to complete
the transactions without the originals and
thereafter no claims/ objections/disputes will
be entertained

Siby Scaria,
Kattappana Advocate & Notary
28.05.2024 Pulickal, Kattappana

MUTHOOT FINCORP LTD.

12.06.2024 Auction Time: 10.00 am -

onwards 10.00 am onwards in our Kottayam Sasthri Road Branch.

GOLD AUCTION NOTICE

Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road, Thiruvananthapuram, Kerala, India - 695001.
CIN : U65929KL1997PLC011518 Ph: +91 471 4911400, 2331427

Notice is hereby given for the information of all concerned that Gold ornaments pledged with the under mentioned branches of the company in different taluks of Kottayam district for the which were overdue for redemption and have
not been redeemed so far inspite of repeated notices, will be auctioned as per the schedule given below. The bidders are requested to remit earnest money deposit of rupees Five lakhs only and to produce Photo Id card and Pan
Card, The successfull bidders are requested to make all payments including VAT through RTGS/NEFT only.
CHANGANASSERRY TALUK - Auction Centre: Muthoot FinCarp Ltd., OPP. PVT Bus Stand, Perunna, Kottayam. Auction Date: 12.06.2024 Auction Time: 10.00 am - CHANGANACHERRY-COLLEGE ROAD: 001400011, 0014000114, 0014000142,
001400015, 0014000151, 0014000163, 0014000184, 0014000198, 0014000199, 0014000203, 0014000208, 0014000220, 0014000223, 0014000224, 001400024, 0014000241, 0014000245, 0014000249, 0014000261, 001400028, 001400033,
001400034, 001400048. CHANGANACHERRY-KURISUMMOODU: 206200019, 206200021, 206200034, 206200050, 206200066, 206200158, 206200159, F6571, FE6573, FE576, F6580, F6586. FE587, FB613, FE630, FE633, F6BE5, FE666, FEET0,
FB672, FG689, F6698, FG704, F6709, FE710, FE721. CHANGANASERRY-KUNNUMPURAM: 237300002, 237300006, 237300008, 237300009, 237300021, 237300022, 237300039, 237300055, 237300060, 237300061, F8513, FB517, F8519, F8522,
FB549, FB559, FB563, F8569, FB570, FB577, FB599, F8605, FB606, FB626, FB628, FB633, F8644. KARUKACHAL: 005400004, 005400007, 005400017, 005400023, 005400026, 005400048, 005400049, 005400050, 005400051, 005400063, 005400077,
005400079, 005400100, F32610, F32622, F32662, F32667, F32679, F32683, F32684, F32685, F32694, F32695, F32698, F32713, F32722, F32728, F32769, F32779, F32793, F32794. MANIMALA-KOTTAYAM: 365900022, 365900045, 365900051,
365900059, F6963, F6985, FT001, F7008, FT024, F7026, F7048, FT061. NALUKODY: 080600017, 080600018, FB463, F8466, F8498, FB505, FB512, FB535, FB536, FB552. PAIPPAD: 119400002, 119400005, 119400020, 119400021, 119400023,
119400025, 119400029, 119400039, 119400048, 119400052, 119400062, 118400067, 118400072, 118400073, 119400074, 118400085, 119400095, 118400097, F11402, F11459, F11460, F11503, F11507, F11509, F11511, F11514, F11520, F11522,
F11524, F11536, F11550, F11564, F11574, F11579, F11584. PATHANAD: 123000001, 123000012, 123000015, 123000021, 123000022, 123000030, 123000032, 123000034, 123000036, 123000042, 123000046, 123000048, 123000049, 123000051
123000053, 123000065, 123000069, 123000078, 123000087, 123000091, 123000083, 123000096, 123000102, 123000114, F11964, F11971, F11885, F11895, F12014, F12024, F12047, F12054, F12093, F12108, F12116, F12124, F12125, F12139,
F12148, F12156. PERUNNA 2: 131500002, 131500009, 131500011, 131500033, 131500035, 131500049, 131500062, 131500095, F14103, F14156, F14171, F14175, F14186, F14188, F14199, F14218, F14230, F14247, F14254, F14257. PERUNNA:
001600018, 001600027, 001600032, 001600034, 001600035, 001600036, 001600038, 001600040, 001600054, 001600059, 001600073, F52051, F52056, F52067, F52071, F52072, F52075, F52005, F52102, F52120, F52125, F52130, F52143,
F52158, F52170, F52175, F52177, F52187, F52188, F52192, F52197, F52221. PULICKAL KAVALA: 086500012, 096500019, 086500033, 096500038, 096500039, 096500041, 096500048, 096500050, 086500057, 096500062, 096500063, 096500069,
096500070, 096500077, 096500093, 096500085, 096500100, 096500114, 096500120, 096500129, F11012, F11017, F11020, F11027, F11035, F11041, F11043, F11047, F11050, F11055, F11065, F11075, F11086, F11106, F11112, F11116, F11142,
F11156, F11161, F11162, F11175, F11178, F11185, F11219, F11242, F9032. THENGANA: 033600001, 033600007, 033600008, 033600010, 033600020, 033600025, 033600054, 033600056, 033600059, 033600072, F16892, F16894, F16903, F16910,
F16913, F16914, F16817, F16921, F16926, F16932, F16943, F16846, F16952, F16958, F16973, F16983, F16988, F16989, F16993, F16994, F16997, F16998, F16999, F17005, F17007, F17019. VAKATHANAM: 080000009, 080000018, 080000032,
080000043, 080000047, 080000069, 080000078, 080000080, 080000190, 080000206, F5798, F8617, F8618, FBB30, FBE41, FB6ET7, F8B86, FB717, FB724, F8738, F&741, F&764, F87T3, F&788. KOTTAYAM TALUK - Auction Centre: Muthoot FinCorp
Ltd.. Sasthri road, Kottayam, Auction Date: 12.06.2024 Auction Time: 10.00 am - AYARKUNNAM-KOTTAYAM: 206600015, 206600016, 206600038, 206600037, 206600039, 206600056, 206600068, 206600076, 206600103, 206600111, F7040, F7063,
F7171, F7195, F7196, F7208. CHINGAVANAM: 046800004, 046800013, 046800016, 046800023, 046800029, 046800043, 046800056, 046800057, 046600064, 046800071, 046800092, 046800095, 046800098, F14076, F14104, F14107, F14109,
F14120, F14122, F14132, F14135, F14137, F14147, F14158, F14164, F14168, F14196, F14204, F14246, F14261. ETTUMANOOR 1: 047600008, 047600022, 047600023, 047600024, 047600025, 047600035, 047600037, 047600055, 047600057,
047600072, 047600073, 047600085, 047600086, 047600111, 047600129, 047600142, 047600147, F17336, F17343, F17345, F17352, F17367, F17368, F17395, F17402, F17443, F17448, F17472, F17476, F17477, F17488, F17497, F175186, F17517,
F17518, F17551, F17554, F17557, F17559, F17568, F17576, F17581, F17582, F17590, F17591, F17592, F17596, F17611. ETTUMANOOR 2: 057600004, 057600018, 057600028, 057600030, 057600067, 057600088, 057600089, 057600215,
057600304, E16334, E16351, E16369, E16384, E16387, E18437, E16468, E16474, E16485, E16491, E16499, E16532. GANDHINAGAR: 035400008, 035400010, 035400014, 035400027, 035400030, 035400033, 035400037, 035400038, 035400041,
035400044, 035400052, 035400055, 035400073, 035400087, 035400094, 035400106, 035400110, 035400111, 035400114, 035400116, 035400117, 035400121, F26665, F26695, F26697, F26719, F26729, F26730, F26737, F26751, F26752, F26759,
F26761, F26768, F26782, F26784, F26791, F26792, F26803, F26811, F26813, F26814, F26815, F26820, F26833, F26841, F26843, F26845, F26846, F26847, F26850, F26851, F26857, F26858, F26859, F26865, F26661, F26083, F26889. KANJIKUZHY:
082900026, 082900036, 082900052, 082900150, 082900159, 082900160, 082900161, 082800180, FT926, F7940, F7958, F7963, F7964, F7977, F7978, FT987, FT988, F8003, FBOOS, F8007, FB052, FB058, FB067, FB069. KOTTAYAM: 007100007,
007100016, 007100017, 007100024, 007100025, 007100068, 007100077, F17497, F17518, F17522, F17526, F17527, F17564, F17590, F17598, F17609, F17620, F17622, F17624. KUMARAKOM: 176900011, 176900022, 176900042, 176300048,
176900060, 176900177, F7761, F7779, F7797, F7827, F7860, F7869, F7870, F7883, F7892, F7928. MANARKADU-KTM: 166000012, 166000013, 186000015, 166000016, 166000024, 168000028, 166000029, 166000034, 166000040, 166000048,
166000055, 166000060, 166000061, 166000079, 166000090, 166000105, 166000111, 166000135, 166000138, 168000401, F16016, F16022, F18045, F16048, F16087, F16123, F16129, F16178, F16186. MEENADOM: 135200002, 135200015,
135200016, 135200018, 135200019, 135200028, 135200034, 135200036, 135200039, 135200077, 135200089, F9089, FO093, F9100, F9122, F9138, F9148, FI163, F9167, FO184, FO192, F9212, F9216, F9219. PALLICKATHODU: 050200003,
050200011, 050200012, 050200022, 050200027, 050200029, 050200060, 050200064, 050200075, 050200077, 050200078, 050200081, F17688, F17712, F17724, F17766, F17769, F17782, F17786, F17803, F17804, F17827, F17820, F17852.
PAMBADI: 055800005, 055800008, 055800021, 055800025, 055800031, 055800034, 055800035, 055800040, 055800041, 055800052, 055800054, 055800063, 055800066, 055800069, 055800070, 055800071, 055800072, 055800075, 055800076,
055800078, 055800085, 055800089, 055800090, F15708, F18990, F18999, F19008, F19049, F19089. PARUTHUMPARA: 344600011, 344600014, 344600021, 344600034, 344600042, 344600057, 344600058, 344600059, 344600062, 344600086,
344600092, 344600097, 344600108, 344600266, F12162, F12190, F12196, F12205, F12215, F12216, F12251, F12270, F12314, F12319, F12320, F12341, F12356, F12362, F12369, F12398, F12400. POOVANTHURUTH: 257100012, 257100023,
257100029, 257100042, 257100105, 257100165, 257100225, FBI06, F8919, FBO22, F8925, F8926, F8942, F8944, FBI50, FBYED, FBY61, FBA75, FBO82, F8983, F8us4, F8987, F8991, FA000, FI007, FA010, F9020, FS021, F9024, F9028, FI034, FS036,
F9037, F9041. PUTHUPPALLY: 1188000724, 1188000729, 1188000748, 1188000751, 1188000787, 1188000801, 1188000817, 1188000835, 1188000838, 1188000859, 1188000874, 1188000875, 1188000878, 1188000879, 1188000880, 1188000924,
1188000934, 1188000936, 1188000956, 1188000958, 1188000960, 1188000964, 1188000965, 1188000967, 1188000968, 1188000983, 1182000999, 1188001004, 1188001030, F12670, F13293, F13294. SASTHRI ROAD-KOTTAYAM: 108700012,
108700016, 108700026, 108700031, 108700032, 108700061, 108700066, 108700068, 108700077, 108700082, 108700084, FI562, F9583, F9601, F8603, FO809, F9812, F9616, FO618, F9625, F9631, F9636, FI9669, FO683, FO696, FO702, FO705, FO719.
THIRUVANCHOOR-KOTTAYAM: 169400025, 169400028, 169400039, 169400048, 169400064, 169400076, 169400086, 169400212, F10696, F10745, F10750, F10767, F10778, F10796, F10803, F10810, F10813, F10814, F10817, F10822, F10831,
F10850, F10851. THIRUVATHUKKAL: 120800011, 120800036, 1208000365, 1208000366, 120800037, 1208000370, 1208000372, 120800038, 1208000384, 1208000404, 1208000435, 1208000442, 1208000455, 1208000499, 1208000508, 1208000515,
1208000516, 1208000520, 1208000521, 1208000539, 1208000546, 1208000549, 1208000550, 1208000553, 1208000561, 1208000581, 1208000586, 1208000593, 1208000599, 1208000605, 1208000614, 1208000617, 1208000623, 1208000629,
1208000632, 1208000843, 1208000844, 1208000662, 1208000673, 1208000675, 1208000678, 1208000683, 1208000685, 1208000688, 1208000692, 1208000699, 1208000704, 1208000706, 1208000711, 1208000721, 1208000732, 1208000744,
1208000755, 1208000757, 1208000770, 1208000771, 1208000785, 1208000794, 1208000799, 1208000800, 1208000802, 1208000823, 1208000833, 1208000838, 1208000840, 1208000842, 1208000844, 1208000847, 1208000861, 1208000868,
1208000871, 1208000872, 1208000873, 1208000874, 1208000883, 1208000884, 1208000888, 1208000887, 1208000895, 1208000923, 1208000930, 1208000932, VAIKOM TALUK - Auction Centre: Muthoot FinCorp Lid., Naduparampil Complex,
Kaduthuruthy, Kottayam. Auction Date: 12.06.2024 Auction Time: 10.00 am - CHEMPU: 141800001, 141800006, 141800007, 141800009, 141800021, 141800026, 141800037, 141800039, 141800040, 141800053, 141800058, 141800062, 141800070,
141800111, 141800112, 141800113, 141800138, 141800142, 141800146, 141800152, F17288, F17305, F17331, F17334, F17335, F17336, F17344, F17346, F17352, F17353, F17363, F17371, F17407, F17411, F17412, F17415, F17416, F17419,
F17420, F17448, F17467, F17469, F17471, F17478, F17487, F17488, F17496, F17505, F17506, F17515, F17520, F17528, F17530, F17535, F17553, F17577, F17578, F17581, F17589, F17590, F17591, F17587, F17598. KADUTHURUTHY: 004800005,
004900014, 004900024, 004900027, 004900035, 004900044, 004900045, 004900051, 004900066, 004900077, 004900082, 004900094, F35590, F35591, F35598, F35617, F35634, F35639, F35643, F35661, F35664, F35668, F35678, F35679, F35691,
F35692, F35702, F35704, F35712, F35715, F35722, F35725, F35729, F35747, F35758, F35765. PERUVA: 170300004, 170300006, 170300018, 170300021, 170300028, 170300037, 170300050, 170300054, 170300056, 170300058, 170300059,
170300071, 170300072, 170300078, 170300080, 170300083, 170300089, 170300099, 170300106, 170300324, 170300325, 170300340, 170300354, 170300381, 170300383, 170300384, F12289, F12317, F12335, F12368, F12394, F12407, F12413,
F12431, F12445, F12449, F12463, F12468, F12469, F12476, F12477. THALAYOLAPARAMBU: 017300005, 017300014, 017300035, 017300053, 017300063, 017300071, 017300104, 017300108, 017300108, 017300112, 017300116, 017300118,
017300127, 017300136, 017300137, 017300300, 017300398, 017300404, F41548, F41555, F41577, F41592, F41585, F41599, F41611, F41676, F41680, F41683, F41684, F41688, F41705, F41732, F41743, F41751, F41758, F41770, F41820, F41828.
VAIKOM: 015900004, 015800005, 015900018, 015800026, 015900038, 015900058, 015900060, 015900064, 015900065, 015900066, 015900078, 015800077, 015900079, 015800081, 015900108, 015900109, 015800110, 015800115, 0159001186,
015900121, 015900131, 015900141, 015800143, 015900146, 015900148, 015800162, F58063, F58106, F58110, F58121, F58125, F58127, F58139, F58141, F58150, F58164, F58171, F58195, F58216, F58217, F58242, F58247, F58250, F58258,
F58273, F58283, F58289, F58296, F58302, F58307, F58316, F58319, F58323, F58327, F58345, F58362, F58390, F58393, F58396. KANJIRAPPALLY TALUK - Auction Centre: Muthoot FinCorp Ltd., Palackal Arcade, NH 220, Kanjirapally, Kottayam.
Auction Date: 12.06.2024 Auction Time: 10.00 am - ERUMELY: 055400026, 055400041, 055400046, F8834, F8854, F8864, F8866, F8884, F8890, F8895, F8900. KANJIRAPALLY: 005200001, 005200002, 005200020, 005200021, 005200022,
005200028, F36800, F36815, F36823, F36825, F36830, F36837, F36841, F36870, F36885, F36891, F36895, F36897. MUKKUTUTHARA: 009000016, 009000020, 009000021, 009000031, 009000034, 009000036, F23370, F23417. MUNDAKAYAM:
031800015, 031800018, 031800030, 031800034, 031800041, 031600046, 031800073, 031800100, 031800103, 031800120, 031800134, 031800407, FE0161, FE1032, F65493, F65494, FE5505, FE5506, F65537, FE5562, F65604, FE5613, FE5614,
FE5620, FE5623, F65624, F65645, FE5678, FE5681, FB5707, F65723, F65737. PONKUNNAM: 068000004, 069000020, 069000080, 069000238, F11842, F11881, F11882, F11898, F11899, F11919, F11921, F11922, F11933, F11856, F11960, F11966,
F11974, F11980, F11894, F11899, F12006, F12029, F12030, F12035, F12041, F12045, PKUM#812/ME/TP-ME. MEENACHIL TALUK - Auction Centre: Muthoot FinCorp Ltd., Near Indian Coffee House, KSRTC Junction, Pala. Auction Date:
BHARANANGANAM: 093800003, 093800006, 093800008, 093800026, 093800053, F6678, F6684, FE697, FB727, FE742, F6743, F6749, F6774, F6780, F6799, FEB07, F6809. ERATUPETTA: 027200002,
027200003, 027200010, 027200030, 027200033, 027200036, 027200039, 027200042, 027200044, 027200080, 027200072, 027200087, 027200099, 027200108, 027200115, F28755, F28760, F28780, F28803, F28808, F28811, F28812, F28858,
F28873, F28882, F28911, F28917, F28926. F28027, F28931, F28938, F28939, F28940. F28945, F28950. KIDANGOOR: 108800004, 108800018, 108800019, 108800032, 108800035, 1088000408, 1088000429, 1088000439, 1088000443, 1088000458,
1088000468, 1088000478, 1088000493, 1088000514, 1088000525, 1088000531, 1088000542, 1088000548, 1088000550, 1088000556, 1088000558, 1088000577, 1088000578, 1088000582, 1088000599, 1088000600, 1088000603, 10880006286,
1088000629, 1088000638, F7138, F7650. KOLLAPPALLY: 067200047, 067200060, 067200062, 067200063, 067200065, 067200067, 067200080, 067200110, 067200111, 067200121, 067200126, 067200141, 067200145, F14089, F14090, F14093,
F14112, F14113, F14133, F14152, F14160, F14217, F14227, F14257, F14260, F14263, F14273, F14283, F14292, F142958. KOTTARAMATTOM: 108000008, 108000029, 108000032, 108000036, 108000045, 108000051, 108000062, 108000075,
108000078, 108000079, F10016, F10028, F10050, F10053, FO872, FO887, F9928, F951, FO955, FO980, FO993. KURAVILANGAD: 007700008, 007700011, 007700020, 007700031, 007700046, 007700049, 007700050, 007700057, 007700065,
007700074, 007700075, 007700090, 007700093, 007700095, 007700096, 007700103, 007700105, 007700113, 007700120, 007700128, F25722, F25732, F25741, F25743, F25744, F25747, F25749, F25773, F25792, F25793, F25819, F25821, F25830,
F25832, F25833, F25844, F25854, F25850, F25869, F25870, F25877, F25880, F25882, F25901, F25908, F25909, F25923, F25932, F25938, F25944, F25956, F25957. PAIKA: 050600021, 050600038, 050600041, 050800048, 050600057, 050600062
050800072, 050600073, 050600078, 050600081, 050600085, 050600099, 050800113, 050600114, 050600115, 050600121, 050600127, 050800128, 050600130, 050600132, F19234, F19236, F19259, F19260, F19265, F19278, F19286, F19294, F19301,
F19304, F19305, F19312, F19330, F19333, F19341, F19343, F19349, F19352, F19353, F19355, F19359, F19361, F19364, F19370, F19373, F19378, F19379, F19382, F19386, F19397, F19399, F19400, F19402, F19403, F19404, F19413, F19414,
F19423, F19428, F19437, F19443, F19463, F19467, F19471, F19480, F19484, F19489, F19497, F19507, F19508, F19511, F19524. PALA KSRTC JUNCTION: 228100009, 228100015, 228100022, 228100023, 228100030, 228100032, 228100034,
228100041, 228100046, 228100075, 228100078, 228100085, 228100086, 228100088, 228100090, 228100099, 228100112, F7006, F7663, F7711, F7713, F7725, F7745, F7749, F7787, FT792, F7793, F7796, F7807, F7833, F7835, F7855, F7866, F7880.
RAMAPURAM: 080300010, 080300023, 080300030, 080300032, 080300053, 080300085, 080300091, 080300099, 080300200, 080300209, 080300214, 080300241, 080300242, 080300268, 080300269,
080300321, F9411, F9445, F9460, F9481, F9470, F9476, FO477, F9481, FO507, F9513, F9517, F9519, F9520, F9521, FA537, F9547, F9554, F9558, FOB00, F9605, FOB08, FI614.

Please note if the auction is not conducted on the above mentioned date for any reason, the same will be conducted on 21.06.2024

For Muthoot FinCorp Ltd.
Authorised Auctioner
Giri Raj. R & Associates
Chartered Accountants

Kottugal Branch :
No.10/388, Ground Floor, Rahmath Complex, MEr:::mTﬁg
Main Road, Balaramapuram-695501, Bank Ltd
Thiruvananthapuram District, Kerala

Ph.:0471 2400202, 94464 80202, Be a step ahead in life
Email: kottugal @tmbank.in CIN: L65110TN1921PLC001908

DEMAND NOTICE 10-05-2024
UNDER SECTION 13(2) OF THE SARFAESI ACT

1. Mr. M. Satheesh, S/o. Mr. Mohanan, Borrower/ Mortgagor
Prop: M/s. Arabian Nights Restaurant,
KP XV/974, Uchakkada, Kulathur, Viraly,
Thiruvananthapuram - 695506.

Also at

Chakkachivilaakam, Pozhiyoor,
Kulathoor, Thiruvananthapuram - 695513,

2. Mrs. Nagammal, Chakkachivilaakam, Pozhiyoor,
Kulathoor, Thiruvananthapuram - 695513,

Sub: Demand Notice under section 13(2) of SARFAESI ACT in respect of Overdraft
AccountNo. 063700050900095 availed at Kottugal Branch.

At your request, the Bank has granted through its Kottugal Branch from time to time,
various credit facilities to the Borrower/Borrowers as per the particulars mentioned in
Schedule-A. You, the Borrowers have availed the credit facilities with an undertaking to
repay the said creditfacilities and executed the necessary loan documents in favour of the
Bank and created charge in respect of movables shown in Schedule-B.

Further No.1 of you have also created mortgage by way of depasit oftitle deeds in respect
of the property more fully described in Schedule-C as security,

The liability in the above loan account/(s) were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from
time to time. Further the loan account was personally guaranteed by Mrs. Nagammal
(No2ofYou)

Consequent to the default committed by the bormower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non-
Performing Assets(NPA) as on 18.04.2024 as per the directions/guidelines of Reserve
Bank of India relating to asset classifications issued from time to time. Despite repeated
requests you, the Borrowers have failed and neglected to repay the said
duesfoutstanding liabilities.

You, the Borrowers, Guaranters and Mortgagors are hereby called upon by this Notice
under Section 13(2) to discharge the liabilities in full to the bank and to repay a sum of
¥20,21,708.00 (Rupees Twenty Lakh Twenty One Thousand Seven Hundred Eight
Only) as on 30.04.2024 to the Bank within 60 days from date of this notice. You are also
liable to pay future interestat 12.30 % with monthly rests on the aforesaid amount together
with Penal Interest 2.00%, incidental expenses, cost, charges etc.

Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amountwith future interest and all costs and expenses thereon,

You, the Borrowers/Guaraniors/ Mortgagors are restrained from transferring by way of
sale, lease or otherwise, any of the above said assets more specifically mentioned in the
schedule hereunder after issuance of this notice as per Section 13(13) of the above Act
and any such transfer without prior written consent of the Bank will not affect the rights of
the Bank and any such transfer shall be void.

The Borrower's/Guarantor's/Mortgagor's attention is hereby invited to the provisions of
sub-section 8 of Section 13 of the Act, in respect of time available to redeem the assets.

Section 13(8) ofthe SARFAESI Act.

Where the amount of dues of the secured creditor together with all costs, charges and
expenses incurred by him is tendered to the secured creditor at any time before the date of
publication of notice for public auction or inviting quotations or tender from public or
private treaty for transfer by way of lease, assignment or sale of the secured assets-

i) The secured assets shall not be transferred by way of lease assignment or sale by the
secured creditor and

i) In case, any step has been taken by the secured creditor for transfer by way of lease or
assignment or sale of the assets before tendering of such amount under this sub-section,
no further step shall be taken by such secured creditor for transfer by way of lease or
assignment or sale of such secured assets.

This notice is issued without prejudice to the Bank's right to initiate such other actions or
legal proceedings as it deems necessary under any other applicable provisions of law.

Guarantor

SCHEDULE-A
Date of execution of
8l. | Nature of Facility with | Balance Outstanding
No. Account Number as on 30.04.2024 Loalgs?‘g;uv?li'rs’
Over Draft
1 063700050900095 Rs.20,21,708.00 18.01.2023
Total Rs.20,21,708.00

SCHEDULE-B

Description of the movable security: On hypothecation of stock in trade of provision
items like rice, ghee eic, food processing equipment, kitchen items, fittings and furniture

and receivables.
SCHEDULE-C

Description of the Inmovable security: All the parts and parcel of land to an extent of
B8.496 cents (3.44 Ares) in Re.Sy.No.307/1-9-3 at Virali - Kunnuvila Road, Kulathoor
Village and panchayat, Neyyatinkara Taluk, Thiruvananthapuram Districts and residential

building constructed thereat standing in the name of Mr.M Satheesh, . )

Authorised Officer
Date : 10.05.2024 Tamilnad Mercantile Bank Ltd.
Place: Kottugal For Kottugal Branch

KI-X
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